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None appears for the Applicant nor has
any prayer been made on behalf of the Applicant
seeking adjournment to this year old case of
1996, Nobody for the aApplicant was present
on 6.3.03, 4.3.03 and 24,2.,03 also, when this
matger wgs called for hearing, However,

My, D.N,Mishra, learned counsel for the Rallway

is present.

The Applicant who was in the process of
selection conducted by the Railway Recruiunentﬁ
Board passed written test and viva-voce test
pbut was not found selected in the final proces!
of Recruitment, In the said premises, he had
filed this Original Application. On persual
of the averments made in this Original
Application and in the counter and upon being
heard Mr,D.N.1ishra, learned coultsel for the‘
Railways, we find no merit in this case.
In the aforesaid premises, +his Original

Application is dismissed. No costs.

Send copies of this order to the

and the counsels for both the
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